UEISICE!
Home Secretary
HRI XD
Government of India
North Block,
New Delhi

AJAY BHALLA, 1AS

D.0O. No. 40-3/2020-DM-I(A) 29" June, 2020

Dear C\“}‘-e(ﬁ fu%\jy\,\vt/

Kindly refer to Ministry of Home Affairs (MHA)’s Order of even number issued
today whereby new guidelines for phased re-opening, Unlock 2, for opening up of more
activities in areas outside the Containment Zones have been issued.

2. As stipulated in the Unlock 1 Order and guidelines issued on 30.05.2020, certain
activities, i.e., religious places and places of worship for public; hotels, restaurants and
other hospitality services; and shopping malls; have been permitted outside the
containment zones from Jun 8, 2020, and the detailed standard operating procedures
(SOPs) have also been issued. In Unlock 2, which will come into effect from July 1, 2020,
the process of phased re-opening of activities has been extended further. Lockdown,
however, shall continue to be implemented strictly in the containment zones till 31 July,
2020 with strict perimeter control and strict enforcement of containment measures as per
guidelines of the Ministry of Health & Family Welfare (MOHFW).

3. As per the practice, the guidelines on Unlock 2 are based on feedback received
from States and UTs, and consultations held with the related Central Ministries and
Departments. After extensive consultations, it has been decided that schools, colleges and
coaching institutions will remain closed till July 31, 2020. Government training
institutions will be opened from July 15, 2020; night curfew will continue with relaxation
in timings and with more permitted activities; and shops, depending upon space available,
can have more than 5 persons at a time, while maintaining adequate physical distance
among customers. Domestic flights and passenger trains have already been allowed in a
limited manner. Their operations will be further expanded in a calibrated manner. Further
dates for opening up of the remaining prohibited activities will be decided separately,
based on the assessment of the situation.

4. As emphasized in my earlier D.O. letters, I would like to reiterate again that
States/Union Territories cannot dilute restrictions imposed vide the aforesaid guidelines
issued by MHA. States/UTs, based on their assessment of the situation, may prohibit
certain activities in areas outside containment zones, or impose such restrictions as
deemed necessary. However, there shall be no restriction on inter-State and intra-State
movement of persons and goods including those for cross land-border trade under Treaties
with neighbouring countries. No separate permission/ approval/ e-permit will be required
for such movements.
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S I would urge you to ensure compliance of the Unlock 2 guidelines and direct all
authorities concerned for their strict implementation. Further, guidelines issued by MHA,
and consequent Orders issued by the respective State Governments / UT Administrations
should be widely disseminated to the field functionaries for implementation and to the
public for awareness and compliance.

W NS A %@Mdﬁl Yours sincerely,
DB\WV’
(Ajay Bhalla)

Chief Secretaries of All States
(As per Standard List attached)



